207 Procurement Prices of
Wheat (C.A.)

SHRI JAGJIWAN RAM : Of course,
the interests of the consumers also have to
be taken into ceonsideration while fix-
ing the prices of agricultural commodi-
ties. I must say that, Government has to
consider the interests of producers and
consumers in determining prices.

So far as the purchase is concerned,
efforts have been made to see that, what-
ever price wo determine is made available
to the farmers and there can be no denying
the fact that in Punjab, due to the fine
marketing system that they have, the Punjab
farmers received the procurement price
that was fixed. S0 far as Haryana is con-
cerned, in Haryana the Food Corporation
did not procure. It was the State Govern-
ment’s function and I will not presume that
he State Government has pot taken into
consideration the interests of the farmers,
that they would not see to the interests of
the farmers...

wit ag fawd : swfoma s § g
aaensy 7 ?

ot wmsitaq uw: safags § & A
wari g

Except in the initial stages, the farmer
did receive the procurement price. In U.P.
the difficulty came in two or three districts
where some sort of a disease developed and
where the marketing organisation has not
developed as yet There was some difficulty
in the initial stages and we had 1o deter-
mine what the reduction will be due to the
disease, I will not say that in U. P. it was
as good as in Punjab. From Punjab there
was no complaict; the farmers were satis-
fied.

o) firagare e (b)) : ow
o & | wt St w s ger Al
& wolea ¥ o qeal 9T faare wT0 9w
% fag 9% amam sTm W g fe
A fray feet gavwge ® wmwo 3
g 90 a7 wg @ fe g dw A
fag® faaf w1 & geq afus Framl
fasr ga%T Sq A FY § | AT gH AFY
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qEy A ag FJaF TE @ aFar&n
T wg @ e gw wsdwa § ger whaE
FI @ g & g N 7 G fam
g ¥a¥fE aTT 37 HEd FNW AT A 99
w1 AU AT AT F  FTT & TF NOGAT)

& % g arg & oF 9e X
qar aigar g f& & swr & anfad
w1 7 famal & g7 Ieasw Qar g AT
mfasr & fag e FaAarg T R
g% W g9 IT W TA WwAA F w7
fear sy & &t @ afgar sifad) &1
g ar § 9w w1 gal ar died A
w1 qqr £ 5-5 AT 6-6 TR fEwew
®q 9 |01 Fiar § HT 5W AWy
fearl ®) agF1 %7 379 &7 geg faar
Far &t s8 WA A ¥ 93 fAww A%
aqr T8 58 T¥IT F) sg@an § fqq A
1€ 3917 MY ?

SHRI ANNASAHIB SHINDE : It has
been adequately explained that the views
of the Chief Ministers will receive adequate
attention. Ultimately, itis the decision of
the Government of India with regared to
prices.

Regarding the second part of the hon.
Member's question, if marketing laws are
adequate, nalurally the farmers’ interests
are protected. But we find that in certain
areas and cerlain States existing marketing
laws are not adequate to protect the inter-
ests of the farmers. We have advised the
Food Corporation that they should pur-
chase from the farmers as far as possible
80 that the farmers’ interests are protected.

12, 57 hrs.
PAPERS LAID ON THE TABLE
Bokaro Steel Ltd, and Hindustan Steel
Works Construction Ltd. Govt,
Reviews and Annual Reports

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
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| ENGINEERING (SHRI MOHD. SHAFI
| QURESHI) : On behall of Shri C. M.
:Poopacha 1 beg to lay onthe Table a
{copy each of the following papers under
| sub-section (1) of seciion 619A of the

ECﬂmplmes Act, 1956 :-

Papers laid

i (1) (i) Review by the Government

i : on the working of the Bokaro
Steel Limited for the year 1967-
68,

Annual Report of the Bokaro
Stecl Limited for 1he jear
1967-68 along with the Audi-
ted Accounts and the comment
- of the comptroller and Auditor
General thereon.

(i)

Review by the Government on
the working of the Hindustan
Steel Works Construction
Limited, Calcutta for the year
1967-68.

@ (i)

Annual Report of the Hindus-
tan Steel works Construction
Limited. Calcutta for the year
1967-68 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. [P'aced in
Library. See No. LT-574/69].

(ii)

Orissa Road Tramsport Company Lid.
Govt Reviens and Annuzl Reports

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR, L.
“CHATURVEDI): On behalf of Dr. Ram
‘Suthag Singh, I beg to lay on the Table--

(1) A copy each of the fotlowing papers
under sub-section of (1) of section
619A of the Companies Act, 1956 :-

{i) (a) Review by ithe Government
on the working of the
Orissa Road Transport
Company Limited, Berham-
pur for the year 1964-65.

(b) Annual Report of the Ori-
" ssa Road Tranmsport Com-
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pany Limited, Berhampu:
for the year 1964-65 alony
with the Audited Accounis
and the comments of the
Comptroller and Auditor
General thereoa.

(ii) (a) Review by the Government
on the working of the
Orissa Road Transport
Compapy, Limited, Beiha-
mpur for the year 1965-66.

Anpual Report of the
Orissa Road Transport Co-
mpany Limited, Berhampur
for the year 1965-66 along
with the Audited Accounts
and the comments of the
Comptroller and Audilor
General tbhereon. g

(b)

2) The statement showing reasons for
delay in laying the above papers.
\Placed in Library. See No. LT-
575/69]).

Delbi Motor Vehicle (Second-
Amendment) Rules

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSFORT (SHRI RAGHU RAMAIAH):
1 beg 10 re-lay on the Table a copy of the
Delli Motor Vehicles (Second Amendment)
Rules, 1968, published in Notification No,
F.3(39)/66-68-Tpt, in Delhi Gazette daled
the 31st October, 1968, under sub-section
(3) of section 133 of the Motor Vehicles
Act, 1939, [Placed in Library. See No.
LT-2908/68].

Performance Budgets of Selected
Organisation

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to lay on the Table a copy

. of the Performances Budgets of Selected

Organisations-1969-70. (Hindi and English
versions), [Placed in Library See No. LT-
576/69). :



